UTTARAKHAND HIGHER JUDICIAL SERVICE
LIMITED COMPETITIVE EXAMINATION-2015
Paper No. 2 (Language)

Maximum Marks: 50 Time: 1 hour

Note:

All questions are compulsory.

Write an essay in about 400 words on anyone of the following topics:
(15 marks)
(i)  Justice delayed is justice denied,
Justice hurried is justice buried.

(i) Judicial Discipline and Judicial Accountability.

Write a précis of the following passage within word limit of 120-150
words.
(15 marks)

It is the height of selfishness for men, who fully appreciate in
their own case the great advantage of a good education, to deny
these advantages to women. There is no valid argument by which
the exclusion of the female sex from the privilege of education can be
defended. It is argued that women have their domestic duties to
perform, and that, if they were educated, they would bury themselves
in their books and have little time for attending to the management of
their households. Of course, it is possible for women, as it is for men,
to neglect necessary work in order to spare more time for reading
sensational novels. But, women are no more liable to this temptation
than men, and most women would be able to do their household work
all the better for being able to refresh their minds in the intervals of
leisure with a little reading. Nay, education would even help them in
the performance of the narrowest sphere of womanly duty. For
education involves knowledge of the means by which health may be
preserved and improved, and enables a mother to consult such
modern books as will tell her how to rear up her children into healthy
men and women and skillfully nurse them and her husband when
disease attacks her household. Without education, she will be not
unlikely to listen with fatal results to the advice of superstitious
quacks, who pretend to work wonders by charms and magic.

But, according to a higher conception of woman's sphere,
woman ought to be something more than a household drudge. She
ought to be able not merely to nurse her husband in sickness, but
also to be his companion in health. For this part of her wifely duty,
education is necessary, for there cannot well be congenial
companionship between an educated man and an uneducated wife,
who can converse with her husband on no higher subjects than
cookery and servant’'s wages. Also, one of a mother’s highest duties
is the education of her children at the time when their mind is most
amenable to instruction. A child’s whole future life, to a large extent,
depends on the teaching it receives in early childhood, and it is
needless to say, that this first foundation of education cannot be well
laid by an ignorant mother. On all these grounds, female education is
a vital necessity.




Translate the following Hindi passage into English:
(10 marks)
IR U< Y—Ioid AAFYTH, 1901 & GRT 216 @I IUURT (2) #
we faum fear T 8 6 erdicliy =~miera asaddl Ug WA Bl
W] AT & U 9 Aol AHdl 81 31d dF I8 GReR 'l gHT §
5 ordieiy =graTery gRT fvdl ATl &1 URIeTol RIATerd & ard af) argd
BT AT Sid JAfaRead wed gri il &l &l R dRA1 AEeId 8 AT
el 3 TEETA BRT B TWE A A Bl I e gRI g
ST e 81| Irdiely <RTed &T g8 B BT & [ a8 i Bl
A Y [ YO AT B IR R FRAOIRT IR ISR B g fRam @l
PV By | IS UGNl W Iyt ey gaqar W 2 b A Pl
dielia =raTerd R U1 <Y @ ER UR i< wu A faffEd o
AHar & dr U ATl # Rerog @ sneyr uilRa = ) fear i anfRy | gt
R ¥E W BRI 2 5 amaegsdl g R il =rarerd 941 ae g
fRfad & Al B g gaars & fore adierur =urarera & RAe av wad
&1 T8 MARD TEI & B QR BT @R AT W¥efr [rIrerd g1 R A
fafaf¥ea f5d oM @ fore Revs fasan g |
59 @3 ordfid fAud sy & arg faorw wrwl AT U @ |
TR @1 Sl & A1 AT &1 98 < 8ial & 6 a9 adverd faere @
fig ® gras | 7 faam @ g w g 5l onfia # zeH
amreer rerar RAve ameyr wilka =gl favan S anfu |

Translate the following English passage into Hindi:
(10 marks)
A reading of Section 4(1) of the Prevention of Corruption Act
and Explanation to Section 161 of the Indian Penal Code would show
that when it is proved that the accused has accepted a gratification, it
shall be presumed unless the contrary is proved that he accepted it
as a motive or reward such as is mentioned in Section 161. This
Section, therefore, provides a presumption in favour of the
prosecution. The Explanation to Section 161 makes it clear that a
person who receives a gratification as a motive for doing what he
does not intend to do, or as a reward for doing what he has not done
comes within the words “A Motive or reward for doing”. Relying on
the two provisions referred to above, it was submitted by the learned
counsel for the State that the prosecution having proved that the
accused has received a sum of Rs. 75/- as an illegal gratification, the
Court should presume the necessary motive or reward as is
mentioned in Section 161. While there can be no doubt that the
submission of the learned counsel for the State is sound, we find that
there is one obstacle in the way of the prosecution succeeding on the
facts of this case. The charge states that the amount of Rs. 75/- was
remitted for showing favour in exercise of his official function. It is
admitted that though the accused was a public servant, in exercise of
his official position he could not secure a job which he promised. It is
not the case of the prosecution that he received a gratification but he
had no intention to do what he promised. Equally, it is not alleged in
the charge that the gratification was intended for being paid to a
public servant.
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